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central oS.
■ principal bench, Ntw

OA-1366/97

IK- this the 28th day of July, 1997.New Delhi this tne

n  inse P .Verghese, Vice-ChairtnanCJ)Hon'ble Or. J giswas, Member(A)
Hon'ble Sh. S.P- Biswas,

Sh. C.V. Singh,
liS/VIII, R.K. Purani
New Delhi-66.

Appl

Ct.ro... 3.. 3.K. «.3ar»al - Hot present,
versus

Union of India throughUnion o nf Defence

prsefrr.'a
^,t:lrtor"erer:rRerarc. a Develop.e.t,
S^t. BlocK, DHQ PO He« Oelh.-U-

The Director,
deal, Raipur Road,
Dehradun(UP)-

Respondents

ueni auuii vw. / -

Ct.ro... s.. Ha..av Pa.l.ar ,or S.. H-K- -Pta,

ORDER(ORAL) .

„„„-.le or. Oose P. ver..ese, Vice-C.arr«an(3).

T.e applicant ' is a..rieved in t.is
application by no. paye.t of .ia d.es after t.e .
Tribunai/Hon'ble S.pre»e Court passed appropriate
Ptdersin.is favo.r. He .as reinstated i. service
alo.n.it.l2 otner officers and t.e respondents in

vKrat the order to reinstate himt.eir reply no" say that t.e .order
.J 1A s 97 and thereafter allhas already been passed on 16.5." a.

other conseouential benefits are bein. paid in' d.e
coarse. It is stated on behalf of t.e respondents
,pat it pay taHe another 8 .eePs for e.fectin. t.e
actual paypent to t.e applicant. The respondents .ay
»ake an effort to »a.e t.e entire pay.e.t by 28.9.97
and if there is any further delay in bbb
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payment to the applicant, he would be entitled to

claim 12% interest from the respondents from expiry of

the said two months. The respondents have no

objection to dispose of this O.A. in these terms.

Accordingly, this O.A. is disposed of. No costs.

(Oi-- JO" "■ verahese)
Me.ber(ft)' Vice-Chair.an(J)
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